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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NOs.1088/93, 1089/93,
1090/93, 1091/93, 1092/93 and 1093/1993,

DATE QF JUDGMENT: 7th September, 1993,

BETWEEN:

Mr, V,Subrahmanyam .o
Mr, Md. Amzad Ali .
Mr, M.,Adam, .
Mr. N.Syamsundara Rao ..
FiL, Denajaiau .o
Mr, M.Madhu . ee -

AND

1, The Sub Divisjional Officer,

Telecommunications,
Peddapalli-5S0N5172,

Applicant in OA 1088/93
Applicant in OA 1089/93
Applicant in OA 10%0/93

Applicant in OA 1091/93

“‘pPL.L.\_.‘Gl]L LIt W LUyTays 79

Applicant in OA 1093/93

2. The Telecom District Engineer,

Karimnagap-505050.
the Chairman,

Telecom Commission,

UDADMN.

COUNSEL FOR THE APPLICANTS:

COUNSEL FOR THE RESFONDENTS:

¥

CORAM:

Respondents in all the OAs

Mr, C.Suryanarayana, Advocate
in all the OAs,

Mr. V.Bhimanna, Addl. CGSC for
the respondents in OAs 1088/93,
1089/93, 1092/93 and 1093/93

¥o. ©.Y Be

v sponaclcd?v, EAgY ~rer
1090/93 and 1

091/93.

HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN, )

CONTD....
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JUDGMENT

(As per Hom'ble Shri P,T,Thiruvengadam, Member (Admn.) )

The applicants have beer working as Casual Labour
in the Telecom Department. By ﬁhe impugmed oréers served
on the applicamts on 3.8.1993/6{8.1993, their services have
been terminated with one momth's notice. Tt has been'alleged
that the applicants had sought reengagement as casual labour
besed om production of forged anh false casual labour certi-
ficates im relatiom to the perioi they served with the
Department earlier, Ingquiries were comducted against the

applicarts whetreinmn they participated, It is submitted for

the applicamts that a copy of thé InquirvOfficer's remnrs
was not served on them before issue of the termimation

aotices and also the respective disciplimary authority

figured as witnmess in the respective inquiries, o

2. Similar issues had fallen for consideration in O.A.

No.988/93 ané batch. We held therein that the inguries are
me- w= swwuios JUSLLCE NAVE not been

- I

complied with and accordingly the[impugned orders therein
[ ]
were guashed. :

1
4. For the reasons stated therein, the impugned termi-

nation orders in these QOAs are also quashed., But, it is

left opem to the seconéd resnnedert ta ~cea:-.
plimary authority who is of the raak equal to or above the

first respondémt, if it is intendéd to proceed further with

the inquirles and in such a case, it is necessary for @isci-

plinary authority to issue a show—#ause rotice by enclosing
i

the copy of the irquiry officer's report by informing the
_______ wuey smccne TO chatlenge the findings therein,
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they have to submit their objections withim the time

stipulated,
4. The C.A. is ordered accordingly. No costs.
Py —0 S
(P.T.Thiruvencadam) (V.Neeladri Rao)
Member(Admn. ) Vice-Chairman
Dated: September 7, 1993,
(Dictated im opem court)
To
1., The Sub-Divisional Officer, Telecommunications,

jwl7P.
Ce ane 589?88%1bistrict Engineer, Karimnagar-050,

3. The Chairman, Union of India, Telecom Commission,New pelhi-1.
4.§ﬂii-cqp$§§o Mr.C.Suryanarayana, Advocate, CAT.Hyd.

5. One copy to Mr.v.Bhimanna,Addl.CGSC.CAT.Hyd.

6. One copy to Mr.N.v.Raghava Reddy, Addl .CGSC.CAT .Hyd.

7. One copy to Library, CAT ,Hyd,

8. One spare conv.
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./ COMPARED BY
\ﬁ‘.gy & apprROvED BY
¢, IN THE CENTRAL AD,JNISI‘RAI‘IVE TRI BUNAL
HYDERABAD BENCH AT HYDERABAD

— .
THE HON'DLE MIL.JUSTICE V.NBELADRT ERAO
VICE CHAIRMAN-:

T e o= - ' “. N

THE HON'BLE MR.

¢ L)

-CHANDIASEKHAR REDDY
: MEMBER(JUDL) -

} THE HON'BLE MR.P.T.ETRUVENGADAM:M(A)

Dated: ']-0\ ~1#93

FOTDE A TTMERENT »

A M.A/R.?;/C.A.Na.'

- ———

O.J'R.NO_. '\099\\0\5 to \6q3 ‘QE CCG-&Q)
';'I‘.:A.No_ . (;,,p

{

o A - N
5\1880 d, R - .
y) \

i, Allowe
Disposéd of with directions
Dismifssed

‘Dismissed as withdlrawn
Dismissed for default.
e jected/Ordered

No crder as to costs.
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